
BEFORE THE NATIONAL GREEN TRIBUNAL 

CENTRAL BENCH, BHOPAL 

Original Application No. 58/2022 

CZ) 

Milind Thakre 

VS 

State of Madhya Pradesh & Orss 

Date of Inspection : 18/08/2022 

Committee memberS 

1- Collector Balaghat (M.P.) 

2- Deputy Conservator of Forest Balaghat (M.P.) 

3- Regional Officer M.P. Pollution Control Board Jabalpur 



ACtion Taken Report in compliance of order dated 26/07/2022 issued by 
Hon'ble National Green Tribunal in the matter of O.A No. 58/2022 (CZ) 

(Milind Thakre & Vs State of Madhya Pradesh & Ors) 

Hon'ble National Green Tribunal, Central Bench, Bhopal has issucd the following 

direction vide order dated 26/07/2022 in the O.A No. 58/2022 (CZ) Milind Thakre& Vs 

State of Madhya Pradesh & ors: 
1-Issue raised in this application are: 

lllegal operation of Stone Crusher Unit by respondent no. 6 at village - Dahedi, i-

Tehsil- Kirnapur, District- Balaghat (MP), without following the due process of 

law. 

llegal encroachment in forest land Khasra No. 465 admeasuring about i1 

13.2940 Hectares 

iil Use of crusher unit, storage of excavated earth, transformer and weighing 

bridge by installing in the Khasra No. 465 which is recorded as forest land. 

The stone crushers unit is flouting the set norms, rules and guidelines issued by 

the State Pollution Control Board and also having established in forest land 

There is uncontrolled emission and dust is clearly visible at alleged site having 

substantial issue related with environment, and there is irreparable damage 

caused to the forest and its ecology 

Hon 'ble NGT constituted a Joint Committee consisting of-

Collector, Balaghat, (M.P.). 

Deputy Conservator of Forest, Balaghat, (M.P.). 

One representative from Madhya Pradesh Pollution Control Board 

The Committee vide above orders was directed to visit the place and submit the factua 

and action taken report within six weeks. 

Copy of Hon'ble NGT order dated 26/07/2022 is attached with Annexure-



In compliance of the Hon'ble NGT order the joint committee consisting below mentioned 

officers visited the site located at village -Dahedi, Tehsil- Kirnapur, District- Balaghat 

(MP) on dated 18/08/2022 

i. Ms Nikita Mandloi, Sub Divisional Magistrate, Tehsil-Kirnapur Dist-Balaghat 

ii. Shri Grajesh Kumar Barkade, DFO Balaghat 
ii Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board 

Jabalpur 
iv. Shri Sohan Salame, District Mining officer Balaghat Dist-Balaghat 

Shri Sanjay Verma Assistant Engineer, M.P. Pollution Control Board Jabalpur 
V. 

vi. Shri Hira Lal Tekam, Revenue Inspector, Kirnapur Dist-Balaghat 

FIELD OBSERVATIONS: 

It is submitted that Shri Dinesh Agrawal was granted prior EC vide letter No. 

3577/SELAA/2020 dated 15/07/2015 later the same was transferred to M/s Tirupati 
Minerals for the crusher based stone Quarry (Open caste Manual/ Semi 
Mechanized Mathod) in area of 3.237 Hectares for the production capacity of 
28500 Cum/ Year at khasra No. 466 & 467, Village-Dahedi Tehsil-Kirmapur Dist-
Balaghat. Based on EC the Board has granted consent to operate (CTO) along with 
change of name to M/s Tirupati Minerals for stone Quarry. CTO & Copy of EC is 
enclosed with Annexure No. II & III 

The Board has granted Consent to Establishment to Shri Dinesh Agrawal Stone 
Crusher at Khasra No. 466 & 467 Area 2.0 Hect Village-Dahedi Teh-Kirnapur 
Dist-Balaghat on dated 23/02/2016 for Crushing of stone Gitti. Later Board has 
granted revised CTE along with change of name to M/s Tirupati Minerals (Stone Crusher) on dated 23/08/2022 as per the application made by the PP. Copy of 
Consent to Establishment is enclosed as Annexure-IV 



During inspection Committee verified that the Stone Mine & Stone Crusher under 

investigation is established in Khasra No. 466 & 467 Village-Dahedi Tehsil-

Kirnapur Dist-Balaghat. During inspection panchnama has been made by the 

committee members which is enclose as Annexure no. V. 

It was also observed and verified that the Khasra No. 465 (13.294 Ha) at Village-
Dahedi Tehsil-Kirnapur Dist-Balaghat has been recorded as orange category of 
forest (bade jhad ka Jungle) however this land has only degraded vegetation and 
also rural road passing across this part land. Copy of report received from 
Collector Balaghat & Revenue Inspector along with map is enclosed as Annexure 
no. VI. 

During inspection the land was measured and marked the above places by the Revenue inspector & Patwari in the presence of the committee members. Which revealed following: 

It is found that GI sheet wind braking wall & temporally vehicle stand (with the cover of GI sheet) is in Khasra No. 465. The area about 4350 square feet land is encroachment is found in Khasra No. 465 but stone crusher and mine is in Khasra No. 466 & 467 Village-Dahedi Tehsil-Kirnapur Dist-Balaghat as per EC for which mining lease is sectioned. 

The Stone Crusher is situated at about 50 meter from the Village Panchayat road and there is no residential area within 1 KM radius from the lease boundary. The only approach road for the mine and crusher passes through Khasra No. 465. Copy of Map is enclosed as Annexure-VI 
During inspection the stone crusher was found closed (not in operation) but old crushed aggregate and dust was kept in the premises. This is reveals that the stone crusher was operating in the past without obtaining consent to perate from the Board. 

During inspection it is observed that stone crusher has provided cover screen & water sprinkling system for control of air pollution. 



AS per information given by Project proponent the stone Crusher was operated in 

for 10 days during the year 2021 & for 07 days during the year 2022 and about 

165 cubic meter stone was crushed which was excavated from the sanctioned 

mine as nmentioned in Para 1. Copy of reply received from project proponent & 

letter received from the District Mining Officer, Balaghat is enclosed as 

Annexure-VII 

Photographs along with coordinate as taken by GPS Camera during inspection is 

enclosed as Annexure-VII 

Environmental Compensation for violation 

From above findings it reveals that the crushing operations have been carried out by the 

proponents with consent of Board. Accordingly, the Environmental Compensation has 

been computed and proposed as below. 

As per CPCB the Environmental Compensation shall be based on the following formula: 

EC PIx NxRxSx LF 

Where 

.EC is Environmental Compensation in Rs 

PI= Pollution Index of industrial sector 

N Number of days of violation took place 

R A factor in Rupees for EC 

S= Factor for scale of operation 
LF Location factor 

Penalty (Environmental Compensation) Calculation for compliance of non 

Environmental law:-

PI = Pollution Index of industrial sector (Red) 80 

N Number of days of violation took place 

R A factor in Rupees for EC 

17 

250 

S = Factor for scale of operation (Small Scale unit) 0.5 

LF = Location factor 1.25 

(Population of Village Dahedi is about 3000) 



Penalty Impose in Rs. 

2,12,500.00 

Formula 

EC 80x17x250x0.5x1.25 

Rupee Two Lae Twelve Thousand Five Hundred Only 

Recommendations:-
The 

1. An encroachment of about 4350 Sgft. was observed in Khasra No. 465. 

encroachment includes temporary structures, such as wind-breaking wall, Parking 

Space etc. these have to be shifted by the proponent within the sanctioned area. 

2. At least 200 trees shall be planted in the region by the project proponent in 

coordination with the Panchayat. 

3. Fixed water sprinkling system shall be installed in the lease area to control the 

fugitive emissions. 

4. The Stone Crusher shall not be operated without obtaining Consent to Operate from 

the M.P. Pollution Control Board. 

5. PP shall obtain permission from the competent authorities to use the part of road 

passing through Khasra No. 465. 

6. The PP shall deposit the Environment Compensation that may be imposed by the 

M.P. Pollution Control Board for the violation of environmental rules. 

(Dr. Girish Mishra) (Grejesh Kumar Barkade) 

Collector 

TAlok Kumar Jain) 
Regional Officer 

M.P. Pollution Control 

DFO 

Dist-Balaghat Balaghat 
Board Jabalpur 

ule 
( Sohan Salame 

Mining Otticer 

Balaghat 
Dist-Balaghat 
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Item No. 01 

 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 
 

Original Application No. 58/2022(CZ) 
 

 
 

Milind Thakre                  Applicant(s) 
  

                    
                                                             Versus 
 
 

State of Madhya Pradesh & Ors.                            Respondent(s) 
  
                 

Date of hearing: 26.07.2022 
 
 

 
 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
 
 

 

For Applicant (s): Mr. Dharamvir Sharma, Adv. 
 

For Respondent(s) : None. 
                    

 

ORDER 
 

 

 

 
 

 

 

 

1. Issues raised in this application are :- 

i. Illegal operation of Stone Crusher Unit by respondent no. 6 at 

village – Dahedi, Tehsil- Kirnapur, District- Balaghat (MP), without 

following the due process of law. 

ii. Illegal encroachment in forest land Khasra No. 465 admeasuring 

about 13.2940 Hectares. 

iii. Use of crusher unit, storage of excavated earth, transformer and 

weighing – bridge by installing in the Khasra No. 465 which is 

recorded as forest land. 

iv. The stone crushers unit is flouting the set norms, rules and 

guidelines issued by the State Pollution Control Board and also 

having established in forest land. There is uncontrolled emission 

and dust is clearly visible at alleged site having substantial issue 

related with environment, and there is irreparable damage caused 

to the forest and its ecology. 

 

2. The contention as raised has been supported by the document at Annexure-A-

4 where the Khasra No. 465 has been recorded as a forest land. 

 

3. A substantial issue of environment has been raised. 

Annexure-I
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4. Issue notice to the respondents, returnable within four weeks. Respondents 

are directed to submit their reply within Six weeks through E-filing portal, 

preferably in the form of searchable PDF/ OCR Support PDF and not in the 

form of Image PDF. 

5. Applicant is directed to take necessary steps for service to the respondents by 

both ways and also on available email. 

6. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:-  

 

i. Collector, Balaghat, (M.P.). 

ii. Deputy Conservator of Forest, Balaghat, (M.P.). 

iii. One representative from Madhya Pradesh Pollution Control Board  

7. The Committee is directed to visit the place and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

8. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the notice 

and copy of the application have been served upon the Committee and 

respondent(s). 

9. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support 

PDF and not in the form of Image PDF. 

 

List it on 29th August, 2022. 

 

Sheo Kumar Singh, JM  

 

 
 

 

 

 

 

 
 

                Arun Kumar Verma, EM 
26th July, 2022 
O.A. No. 58/2022(CZ) 
PN 
 

mailto:ngtczbbho-mp@gov.in


         

        
     

M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
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RED-SMALL 
 

                     
    

CCA-Renewal 
Valid up to 12/10/2022 

 

 

CONSENT NO: *** 
 

            

      

PCB ID: 54856 
 

         
        

 
 

     

                                     

 

NO: /MPPCB/JBP 
 

             

                                     

   

To,  
 

                            

    

The Occupier, 
 

      

                

                                     

          

M/s. Shri Tirupati Minerals (Bolder Mine), 

Old Name :- M/s Dinesh Agrawal Bolder Mine 
 

      

                                     

          

Village-Dahedi Tehsil-Kirnapur  

Dist : Balaghat,   
 

      

                                     

   

Subject:  
 

 

Grant of Consent to Operate  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   under 

section 21 of the Air (Prevention & Control of Pollution) Act,1981 & Change of Name. 
 

 

                                     

   

Ref:  
 

 

Your Consent to Operate Application Receipt No. 1045459 Dt. 07/01/2021 and last communication received on 

Dt.07/01/2021 
 

 

                                     

   

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing 

rules therein. The M. P. Pollution Control Board has agreed to grant consent up to 12/10/2022  subject to the fulfillment of the 

terms & conditions, enclosed with this letter and- 
 

 

                                     

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

  

                                     

    

a. Location:  
 

 

K.H.No 466,467 (Area - 3.237  Hct.), Village-Dahedi, Tehsil-Kirnapur, Dist-Balaghat 

 

Latitude : 21.6660 Longitude : 80.3648 
 

    

                  

                                     

    

b. The capital investment in lakhs: 
 

                   

     

Rs. 20  
 

              

                                 

                                     

    

c. Product & Production Capacity: 
 

                 

                                     

       

Product  Qty / year 
Mining of Bolders  28500.000 MT3 

 

 

 

        

                                     

      

Note:-  For any change in above industry shall obtain fresh consent from the board.  
 

  

                                     

     

The Validity of the consent is up to 12/10/2022  and has to be renewed before expiry of consent validity. Online application 

through XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the 

consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when 

required. 
 

   

                                     

    

Enclosures:- 
 

                      

        

* Conditions under Water Act 

* Conditions under Air Act 

 

* General conditions  
 

          

 

Terms & Conditions :  

 

1- All the liability under the provisions of the Water (Prevention & Control) of Pollution) Act, 1974 and Air (Prevention & Control) of 

Pollution) Act, 1981 shall be applicable on changed name organization 

  
2- The other content of the consent orders/permissions of the Board and consecutive renewals issued till date shall be binding on the new 

name organization 

 

3- The Name changed with new name Shri Tirupati Minerals (Bolder Mine) in place of  Dinesh Agrawal Bolder Mine

Consent No:AW-84225Outward No:19547,15/01/2021

ALOK KUMAR JAIN
Regional Officer

e-Signed On 15/01/2021 15:37:53
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # HSN2T7JE4C

Annexure-II
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

      

                       

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 0.000 KL/day 
 

    

                       

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

      

                       

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

   

                  

                       

           

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

       

                       

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

     

                       

          

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD3  Days 27 ⁰c  Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                       

      

 
  

                       

     

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 6.000 WWG : 0.000 Water Source      Remark 
1 Domestic Purpose 1.000 0.000 Other  
2 Dust Suppression 5.000 0.000 Tankers  

 

 

 

                       

   

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

 

  

 

Consent No:AW-84225
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iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

  

 

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                       

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants 

by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                       

        

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

            

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the 

proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained 

continuously so as to achieve the level of pollutants to the following standards:- 
 

   

            

   

Name of section Capacity Stack 

height(mtrs)

Fuel Control equipment to be installed   P.M, SOX, 

NOX(mg/NM3) 

Material Handling water sprinkler 0  
Dust Suppressor,Green Belt,Water 

Sprinkler, 
RSMP 

  

            

    

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                                

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of CPCB. 

In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages 

etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation atleast in 03 rows of the local tree species with minimum 

spacing of 4X4 meter within or around the industry/unit premises for general improvement of environmental conditions and 

as stated in additional condition 
 

 

  

 
  

  

            

     

Additional Air condition:- (if any) :- 
 

     

            

      

 
  

 

 

 

   

1- Mine shall adopt wet drilling method to carry out drilling operation. 

2- Curtaining of site shall be down using appropriate media. 

3- Transportation of material shall be done in covered vehicle 

4- Water sprinkler shall be provided to avoid dust generation during material unloading. 

5- The muck pile shall be sprayed with water prior to loading . 

6-  Dense plantation shall be carried out all around the quarry lease area in barrier zone of 7.5 m @ 45 Trees / Hectare. 

7- Control blasting shall be carried out in such a manner that there shall be no heavy vibration, fly rock problems may come 

up. The secondary blasting shall be totally eliminated with the help of hydraulic rock breaker. 

8- Regular wetting/sprinkling of haul road & transportation road shall be carried out by tankers. 

9- Proper & regular maintenance of the vehicles shall be under taken to suppress the frictional noise.  

10-  Over loading shall be avoided. 

Consent No:AW-84225



         

        
     

M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
 

  

   

Consent Order 
 

   

       

        

         

         

     

     

   

Page: 5 / 6
 

  

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

     

 

               

   

GENERAL CONDITIONS:  
 

      

              

  

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as 

not to cause any nuisance/pollution. The applicant shall take necessary permission from civic authorities for disposal to dumping 

site.  If required. 
 

 

              

      

Non Hazardous Solid wastes:-  
 

     

              

    

Type of waste Quantity Disposal 

Scrap/ Plastic packing material wood, card board, gunny begs etc          Sale to authorized party/As Per CPCB. 

MoEF Guide lines / Others. 
 

  

              

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 

partner / directors / proprietor shall immediately apply for the consent with new requisite information. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:- (if  any) :- 
 

    

              

       

 
   

  

1- This consent in no way be taken as a measure of proof that Mine have not violated the provisions of this Act at any time in 

the past. 

2. Mine shall ensure compliance of all the conditions mentioned in Environmental Clearance order issued by DEIAA 

3. Mine shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by MoEF/CPCB/MPPCB 

time to time as required and if applicable . 

 4. Mine shall comply the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time to time in the 

relevant Writ Petitions.  

5. The mining activity shall be done manually and / or by semi mechanized method  

 6. Mining shall be done as per approved Mining Plan submitted by the mine  

7. Mine Shall provide barbed wire fencing all around the quarry lease area & install the sign board of danger / prohibited area 

at the entrance of quarry area. 

 

 

 

 

Consent/authorization as required under the   Water (Prevention & Control of Pollution) Act,1974  , The Air 

(Prevention & Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions 

mentioned above. For renewal purpose you shall have to make an application to this Board through XGN at least Six 

months before the date of expiry of this consent/authorisation. The applicant without valid consent (for operation) of 

the Board shall not bring in to use any outlet for the discharge of effluent and gaseous emission. 
 

   

       

   

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:AW-84225

ALOK KUMAR JAIN
Regional Officer

e-Signed On 15/01/2021 15:37:53
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # HSN2T7JE4C



A. Copy of Environmental Clearance(if any)  Uploaded in XGN on 05/01/2021 14:00:22 from IP No: 27.57.135.53.

B. 54856-Dinesh Agrarwal Boulder Mine accepts the LEGAL responsibility

    and undertakes that the furnished information is CORRECT & ACCURATE.
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CTE-Expansion 
 

 

CONSENT NO: *** 
 

         
                  

PCB ID: 75814 
 

     

   

RED-SMALL 
 

        

                                   

                         

Dated: 23/08/2022
 

 
 

NO: /MPPCB/JBP                Consider under Vivad se Vishwas Scheme 
 

  

                                   

   

To,  
 

                           

         

M/s. Tirupati Minerals (Stone Crusher), 
 

      

                                   

         

Village-Dahedi Teh-Kirnapur Dist-Balaghat, 

Dist : Balaghat,  
 

      

                                   

   

Subject:  
 

 

Grant of Consent to Establishment (CTE Expansion) under section 25 of the Water (Prevention & Control of Pollution) 

Act,1974   under section 21 of the Air (Prevention & Control of Pollution) Act,1981 & Change of Name  
 

  

                                   

   

Ref:  
 

 

Your Consent to Establish Application Receipt No. 1190367 Dt. 08/08/2022 and last communication received on 

Dt.04/08/2022 
 

  

                                   

   

   Without prejudice to the powers of this Board  under section 25 of the Water (Prevention & Control of Pollution) Act,1974   

under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under the 

said Acts in any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial 

plant/activities at Village-Dahedi Teh-Kirnapur Dist-Balaghat 
 

  

                                   

  

 SUBJECT TO THE FOLLOWING CONDITIONS  :- 
 

   

                                   

    

a. Location:  
 

 

Khasra No. 466 & 467 Village-Dahedi Teh-Kirnapur Dist-Balaghat ,  
 

    

                 

                                   

                  

Rs. 288 
 

              
    

b. The capital investment in lakhs: 
 

               

                                   

    

c. Product & Production Capacity: 
 

                

                                   

      

Product  Qty / year 

Stone Gitti 140000.000 Cubic Meter 
 

 

 

       

                                   

     

       The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions 

mentioned above.  For this purpose you shall have to make an application to this Board in the prescribed proforma at least 

two months before the expected date of commissioning of your industry.  The applicant shall not operate the unit without 

obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of effluent and 

gaseous emission. 
 

   

                                   

    

Enclosures:- 
 

                     

       

* Conditions under Water Act 

* Conditions under Air Act 

* General conditions  
 

               

 

Terms & Conditions :  

 

1- All the liability under the provisions of the Water (Prevention & Control) of Pollution) Act, 1974 and Air (Prevention & Control) of 

Pollution) Act, 1981 shall be applicable on changed name organization  

2- The other content of the consent orders/permissions of the Board and consecutive renewals issued till date shall be binding on the new 

name organization  

3- The Name changed with new name Shri Tirupati Minerals (Stone Crusher) in place of Dinesh Agrawal Stone Crusher 

Consent No:CTE-104388Outward No:21865,23/08/2022

ALOK KUMAR JAIN
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # UU3YE179S5
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974  :- 
 

       

                         

    

1. The daily quantity of trade effluent at out fall of the unit shall not exceed 5.000 KL/day, and the daily quantity of sewage 

at out fall of the unit shall not exceed 2.000 KL/day 
 

     

                         

 

2. Trade Effluent Treatment:- 

 The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and 

maintain the same properly to achieve following standards-  
 

       

                         

       

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

 

TDS Not exceed           2100 mg/l. 

Chlorides   Not exceed           1000 mg/l. 

  

  

  
 

    

                  

                         

            

For other parameters general standards of discharge as  notified under EP Act 1986 shall be applicable. 
 

        

                         

  

3. Sewage Treatment :-  The applicant shall provide comprehensive sewage treatment system as per the proposal submitted 

to the Board and maintain the same properly to achieve following standards- 
 

      

                         

           

pH Between               5.5 – 9.0 

Suspended Solids Not exceed          100 mg/l. 

BOD 3 Days 270C Not exceed          30 mg/l. 

COD Not exceed           250 mg/l. 

Oil and grease  Not exceed           10 mg/l. 
 

         

                         

        

 
  

 

                         

         

Sr   Water Code (Qty in klpd - Kilo Ltr per Day) WC : 5.500 WWG : 7.000 Water Source      Remark 
1 Domestic Purpose 5.000 3.000 Borewell  

 

 

 

                         

     

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt 

devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall 

be discharged outside of industry/unit premises. 
 

 

  

 

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately 

for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and 

data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated 

wastewater flow and report the same online through monthly patrak/statements. 
 

 

  

 

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior 

permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this 

consent. Facility expansions, production increases or process modifications which result new or increased discharges of 

pollutants must be reported by submission of a fresh consent application for prior permission of the Board 
 

 

  

 

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working 

order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent 
 

 

  

 

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of 

any work in any water course or within its high flood level (HFL) area 
 

 

  

 

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as 

above conditions.  
 

 

  

 

10. Compilation of Monitoring data- 

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the 

volume and nature of monitored discharge. 

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and 

analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless 

otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications 

and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of 

the American Public Health Association, New York U.S.A. shall be used. 

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online 

through XGN the same to the Board. 
 

 

  

 

   

 

Consent No:CTE-104388



       

      
   

M.P. Pollution Control Board - Jabalpur 

Scheme No. 5, Plot No. 455/456, 

455/456, Vijay Nagar,Jabalpur 

Jabalpur 

Tele : 0761- 4042780,2647878 
 

 

  

Consent Order 
 

 

    

     

       

       

    

    

  

Page: 3 / 6
 

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. 
 

    

11. Recording of Monitoring Activities & Results- 

i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this 

Consent.                                           

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as 

follows:                                                  

            (i) The date, exact place and time of sampling                                                   

            (ii) The dates on which analysis were performed                                               

            (iii)Who performed the analysis?                                                                        

            (iv)The analytical techniques or methods used and                                              

            (v)The result of all required analysis                                                                 

iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such 

monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed 

by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.                                        

iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of 

Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation. 

The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of 

pollutants by the applicant or when requested by Central or State Board or the court.  
 

 

  

 

12. Reporting of Monitoring Results:- 

Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring 

report on line to the Board. 
 

 

  

 

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:- 

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations 

into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive 

the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses. 
 

 

  

 

14. Limitation of visible floating solids and foam: 

During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam. 
 

 

  

 

15. Disposal of Collected Solid waste/sludge- 

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM) 

Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be 

disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish, 

Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters 

body habitat. 
 

 

  

 

16. Provision for Electric Power Failure- 

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative 

electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and 

conditions of the Consent. 
 

 

  

 

17. Prohibition of By pass system of treatment facilities- 

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms 

and conditions of this Consent in prohibited except : 

i. where unavoidable to prevent loss of life or severe property damage, or  

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and 

conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such 

diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.  
 

 

  

 

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of 

consent conditions.  
 

 

  

 
  

                         

      

Additional Water condition:- (if any) :- 
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981  :- 
 

    

            

  

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal 

submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to 

achieve the level of pollutants to the following standards:- 
 

  

            

    

Name of section Capacity Control equipment to be installed   P.M, SOX, 

NOX(mg/NM3) 

Stone Crushing 75 TPH 
Dust Suppressor,Green Belt,Water 

Sprinkler,Wind Breaking Wall, 
RSMP 

  

            

   

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly 

on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 

16/11/09. Some of the parameters are as follows:                                                                                                         

     a. Particulate Matter (less than 10 micron) - 100 µg/m³ (PM10 µg/m³  24 hrs. basis)                                                               

     b. Particulate Matter (less than 2.5 micron) - 60 µg/m³  (PM2.5 µg/m³  24 hrs. basis)  

     c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 µg/m³                                  

     d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 µg/m³                                

     e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 µg/m³                                  
 

 

  

 

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the 

premises less than 75 dB(A) during day time and 70 dB(A) during night time. 
 

 

  

 

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/ 

Stepped ladder with hand rail up to monitoring platform as per specifications given in part-III emission regulation of 

CPCB. In no case monkey ladder shall be allowed as stack monitoring facility. 
 

 

  

 

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of 

emission/section/activities. 
 

 

  

 

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or 

made airtight to avoid the public nuisance. 
 

 

  

 

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or 

process within premises 
 

 

  

 

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to 

transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, 

spillages etc. 
 

 

  

 

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with 

minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental 

conditions and as stated in below.. 
 

 

  

 
  

   

            

     

Additional Air condition:- (if any) 
:- 

 

     

            

      

 
  

 

 

 

1-The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board  

2- The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust  

3- The stone crusher shall provide dust extraction for screen as per guideline 

 4- The stone crusher shall construct boundary wall to protect flow of dust into nearby fields  

5- The stone crusher shall develop 10 meters wide green belt all around the periphery to made as curtain for nearby fields. 

 6- The stone crusher shall maintain the ambient air quality within the prescribed standards  

7- The stone crusher shall install following air pollution control measures for control of air pollution as per standards in Environmental 

(Protection) Rules 1986 :-  

(iv) Dust containment cum suppression system for the equipment 

 (v) Construction of wind breaking walls 

 (vi) Construction of the metal road within premises 
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GENERAL CONDITIONS:  
 

  

     

 

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, 

upon the representation of credentials:    

         a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the 

Board.                                                                                                           

         b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to 

be kept under the terms and conditions of this Consent.     

         c. To have access at reasonable times to any records required to be kept under the terms and conditions of this 

Consent. 

         d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,     

         e. To sample at reasonable times any discharge or pollutants. 
 

 

  

 

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner / 

partner / directors / proprietor shall immediately apply for the consent with new requisite information. 
 

 

  

 

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive 

privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or 

regulations.  
 

 

  

 

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement 

shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to 

the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The 

record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board 

every month 
 

 

  

 

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization 

under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does 

not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the 

unit separately and have to comply separately as per there Act / Rules. 
 

 

  

 

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date. 
 

 

  

 

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the 

date of expiration of this consent/authorisation 
 

 

  

 

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the 

environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st 

March on or before 30th September every year to the Board. 
 

 

  

 

10.  Industry shall obtain membership of Emergency Response Center of the Board if needed. 
 

 

  

 

11.  Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the 

imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act. 
 

 

  

 

12. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole 

or in part during its term for cause including, but not limited to, the following :   

      (a) Violation of any terms and conditions of this Consent.   

      (b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.   

      (c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.  
 

 

  

 

13. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and 

necessary action will be initiated against the industry. 
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Additional condition:- (if  any) :- 
 

 

1-The stone crusher shall install air pollution control measures as per guide lines on M P Pollution Control Board  

2- The stone crusher shall provide telescopic chute for drop of zero size gitti or fine dust  

3- The stone crusher shall provide dust extraction for screen as per guideline 

 4- The stone crusher shall construct boundary wall to protect flow of dust into nearby fields  

5- The stone crusher shall develop 10 meters wide green belt all around the periphery to made as curtain for nearby fields. 

 6- The stone crusher shall maintain the ambient air quality within the prescribed standards  

7- The stone crusher shall install following air pollution control measures for control of air pollution as per standards in 

Environmental (Protection) Rules 1986 :-  

(iv) Dust containment cum suppression system for the equipment 

 (v) Construction of wind breaking walls 

 (vi) Construction of the metal road within premises 

 

 
 

  

 

Special Conditions  

 

• This consent in no way be taken as a measure of proof that Mine have not violated the provisions of this Act at 

any time in the past. 

• Stone Crusher shall ensure compliance of all the conditions mentioned in Environmental Clearance order 

issued by SEIAA 

• Stone Crusher shall comply the provisions of all the relevant Acts/Rules/Directions/Guidelines issued by 

MoEF/CPCB/MPPCB time to time as required and if applicable . 

• Stone Crusher shall comply the Directions/ Orders issued by Hon’ble Supreme Court/ High Court/ NGT time 

to time in the relevant Writ Petitions 
  

         

  

 
 
 

     

         

   

 
  

  

         

     

For and on behalf of

M.P. Pollution Control Board
 

 

 

Consent No:CTE-104388

ALOK KUMAR JAIN
Regional Officer(Organic Authentication on AADHAR from UIDAI Server)

TPAV # UU3YE179S5
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ITA National Green Tribunal Central Zone Bench, Bhopal TYR 5T 5|T5 

Orignal Application No 58/2022 (CZ) 1T5 28.07.2022 T Ato JTb Vs State of Madhradesh and 
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HI National Green Tribunal-Central Zone Bench, Bhopal TR HI 

Orignal Application No 58/2022 (Cz) fHc5 28.07.2022 Viq TyT F aHfA ETR 

TI18.08.2022 T MA TE T5. hYHIR GTAI TGIEITE THRI Ä. 465 13.2940. 

INA MA TEEI E. fDTTR BEI aITE HRIÀ 465 hT 
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7RTTITTTT, HFIA Nalionat Green Tribunal Central Zone Bench, Bhopal R 

eT EHi Orignal Application No 58/2022 (CZ) faicT 28.07.2022 1 fater aror Vs State of 

Madhya Pradesh and Others uT 3ITT farg tcr 06 3rgar ZH zect aE. fvR 
aTTETE TI 465 F7A 13.2940 & eave afar Aft FRT fm 18.08.2022 
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Tirupati MineralS 
Ward No. 15 Baihar Road Balaghat Dist-Balaghat 
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àsta ofdesrt 
HOYO YEUU fTUsuI at$ 

HHHOTO YGYUT fGuTu ais JAGYI T5T Y aHHIC5 899 feiias 22708/2022 

ct a 2021 À HU fabuT JTUTI 

2022 5at Å07 fEa FA TK T5I HUTTa fabat fSrHÅ GITHT 1469.98 UHteT uaT 
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Ward No. 15 Baihar Road Balaghat Dist-Balaghat 
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Annexure-VIII

Photograph taken During Inspection of Village-Dahedi Tehsil-Kirnapur Dist-Balaghat on

dated 18/08/2022 in the matter of Hon�ble NGT Bhopal O.A No. 58/2022








